IN THE CENTRAL ADMINISTRATIVE TRIBﬁNAL, HYDERABAD BENCH
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DERABAD ,

of 1995,

Date of decision: 19th June, 1998,

(4

Between:

S. Ramam Babu., . Applicant.

Unidn of Indig represented by:

1)Chief Project Manager(Coﬁ).
S5.E .RaiJ.Way, Vis akhapatnam.

2.8ri V.V.SurYanarQYana, Achoc
Office Superintendent, SPO(C)‘'s

Office, Visgkhapatnam. . Respondents,

Counsel for the applicant: Sri Y, Subrzhmanyam.

Counsel for the respondents: Sri ¢.8,8znghi,

CORAM:

Hon'ble Sri R. Rangaryjan, Membef (&)
Hon'ble sSri B.S. Jai Parameshwar,Mem?er(J)
JUDGM%NT.

(per Hon'ble Sri K, RLngarajan,Member(A)

— iy
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‘Heard Sri K.Venkateswara Rao for Sri Y.Subrahmanyam
for the applicant and Sri G.S.Sanghﬂ for Respondent Neo,l. Notice

on Respondent No,2 was SQrved,anq he was called absent,
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The applicant in this O.%.. was appointa&d on
26-8-1963 as Departmental Store Issuer under DEN(C)WAT.
He was absorbed in that post against 40% PCR Quota as

Store Issuer with effect from 1.4.1973. He was promoted

on ad hoc basis as junier clerk in the Constructien
Organisation on 26-5-1970 under DEM(D)CHE. He was
regularly promeoted as Junior Cler& in that Orggznisation

on 1.4,.1984, He was promoted as Senior Clerk on adhoc
N |
basls under Dy/CE/C Waltair with effect from 1.1,1980.

He was regularly promcoted as Senibr Clerk on 1.,4.1988,

The respondent No.2 joiped as a Store lssuer

on 19-7-1962, He was absorbed as regular clerk on 1.4,1973
against 40% PCR quota and absorbed in CE/Constn/GRC. He
was promoted as Junior Clerk on 9-2-1970 under CE/PND/GRC.

His position as a junior clerk wgs régularised on 2,4,1973.
|

He was promoted zs a senior clerﬁ én 3.3.1980 on ad hoc basis .
in WKRE Project and he was regularly promoted as senior Clerk

on 1-8-1983,

|
i

when the asbove position existed, the applicant
and Respondent No.2 were in twe different Organisations.

The applicant Was promoted as senior clerk regularly from

n U
1.4,1988 in his earlier @rganisaﬁipn whereasLRespondent_No.z

' o
- was regularised as Senior Clerk in| his parent Organisatien

on 1.8.1983, Both the organisaéihns were merged and both

i
i

1
respectively, Gié,/f’ﬂﬁﬂ
<
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on Par with Respondent No.2..' Bu%

'submitting'his'féﬁresentétiqp.' Hen

Joer o o

RE——
i . il it

The applicant new submilts that Respondent Ne,2

Was Promoted as Senior Clerk in his parent organisation

R

on 3.3.1980 whereas he was promoted on 1.1.1980 and hence

his date of entry as senior cleék should be equzted to the

o < |
d,te of entry of Respordent No.,2.

1

i
| i
- The applicant filed thie

0.A., challenging the

letter No. P/190/95 d ted 26.7.19?5 wherein the date of

|

regularisation of Respondent No.2| as senior clerk wgs

given and for a consequential direction to review the

Office Order No. P/190/95 d,ted %6.7.1995(Annexure,1 to

the 0.A.) in the light of the fa%ts enumerated by him x

and for a direction to the respo%dents to extend promotion

benefit and notional fixgtion oflpay of the post of Head

Clerk from the date his junior Réspondent No.2 had fortutious

promotion as Head Clerk with effecit from 31.12.1982 till

the promdtion of the applicant with effect from 1.10.1987

N

with all consequential benefits. . |

The applicant should have

filed a proper fe-

presentation to uptodste his position as senior Clerk on

part# with Respondent No.2 and for!promotien as Head Clerk

3

|

applicant had not taken any steps

l

applicant had failed to 'take recomr

.!

it appegrs that the
n this connection by

ce,'we-feel‘that‘the

s :

seﬁthe normal channel
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available te him for redressal of his grievance.

It is to be noted that the applicant and
Respondent No;z were in diffgnent organisations when
thef wére promoted as senior clerks. When the
merger took place, the date of entry in the particular
grade at the time of merger, will decide the =zeniority

of the applicant in the grade of senior clerk. It may

ha nacedhla +hatk in Fha Avaondedbdam cdvmma Do s Yo i We 0

W.8 working as per his tu;n, he got promotion and hence
he was promoted earlier than the applicant. The earlier
prometion of Respondent No,2 may be due to availability of
pests in that organisption., We also find from the
details given above that the aspplicant had joined zs a
temporary Store Issuer on 26=8=1963 in his parent
orgghisation whereas Respondent No.2 jodned as Store
Issuer eariier to him on 1997-;96a in his ejrlier pareng
organisation, -Hence, the apﬁlicant had jainéd later

than the 2nd respondent in the Railw,y service. Hence

the submission of the applica:n?t that he is senior to
Respondent No,2as per his daﬁg.of entry does not arise

as both were in different senibrity units. while
f;xinguthe seniority in'thg combined cydre the seniority
of Respondent No,2 wys fixed M§gher thén the applicant

. P .
as he was promoted earlier 3%§!as senior clerk nh%ﬁ?_
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which cannot be objected to,

In view of what is state@ above, we find no

merit in this 0.A. Hence the 0.A,., is dismissed.

No costs.
| %ms;;m R .RANGARAJAN,

Member (J) ‘ Member (A}

ag)
a— x

Date: 19-6-1998.

I
L K

Dictated in open Court.
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CHECKED BY 3

YYPED 3Y
APHARDVED BY

COMPARED BY

IN THE CENTRAL ABMINISTRATIVE TRIQUNAL
HYDERA 340 BENCH HYDERABHD

THE HON'BLE SHRI R,RANGARAJAN 3 M{A)

AND

THE HON'SLE SHRI 8.5.3A1 FARAM
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